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29 / ORDER

PER INTURI RAMA RAO, AM:

This is an appeal filed by the assessee directed against the
order of Id. Commissioner of Income Tax (Appeals)- 13, Pune dated
24.07.2018 for the assessment year 2013-14.

2. When the matter had come up for hearing, none appeared on
behalf of the appellant-assessee despite due service of notice of
hearing. However, a copy of Form No.5 issued by the Pr.CIT-3,
Pune had been filed by 1d. Sr. DR stating that the issues involved in
this appeal stand settled under the Vivad Se Vishwas Scheme, 2020.

The 1d. DR further stated that the appeal had become academic.
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3. In the circumstances, the above captioned appeal stands
dismissed as infructuous.
4.  Inthe result, the appeal filed by the assessee stands dismissed.

Order pronounced on this 07" day of September, 2022.

Sd/- Sd/-
(S.S. GODARA) (INTURI RAMA RAO)
JUDICIAL MEMBER ACCOUNTANT MEMBER
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